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FROM No. 4 N\
(SEE RULE 42)
CENTRAL ~ ADMINISTRAITIVE TRIBUNAL
GUWAHATI BENCH:

ORDER SHEET
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thﬂmtl%tﬂim1Nm /

mev1ew Applecation Nos

N;me of the jgpplecant(s): %A/ dzﬁlm
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Notes of the Regiskry

| date B Orxder of the Tribunal
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i X
22.12.2003 Present: Hon'ble Mr B. Panigrahi,

: _ X Vice-Chairman
‘f‘df‘““ugﬁ th e { Hon'ble Mr K.V. Prahaladan
“'“ hu{“OQ 1 ““@ i Administrative Member

. B U0t gy :
lmfé/ ;m Pt K Heard Mr D.P. Chaliha,
far Bl s ited X 1 learned counsel for the applicant

i wwxivﬁ‘\0137&ﬁ3$[¢3/ and Dr M.C. Sarma, learned
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‘Union of India and others

:00000.00.000ooo.t.bo"......0..‘_"00..-..'..,‘....

R A

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Ocire /R¥RA.No. 1i:1 290 of 2003

DATE OF DECISION 22.12.2003

Ashif Alam

> @« 006000 e 000 000

0-0.oooo.nco.ooolo'o-ontoouoo.OOQOAPPL'ICAN‘T(S)'O

.P. Chaliha, Mr A. Mannaf and
.G. Baruah '

c.o..Qa.ec.QO.QO.aoo00.99.4!0.0.00000'0’0....

.+ . +ADVOCATE FOR THE
APPLICANT(S) .

~VERSUS~

RESPONDENT(S)

..C..;.S.a..rQII].a..I.OR.a.l}Y?.Y.??????{.‘Q..'.'...)'..GQ"...'ADVOCATE FOR T}'IE

RESPONDENT(S) »

il

:

€
i .

THE HON'BLE MR. JUSTCIE B. PANIGRAHI, VICE-CHAIRMAN

THE HON'BLE MR K.v. PRAHALADAN, ADMINISTRATIVE MEMBER

[WMethef Reporters of local papers may be allowed to see the

1 judgment 2

iTo be referred to the Reporter or not?

.

Whether their Lordships wish to see the fair copy of the
Judgment ? :

Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble MgmP@E Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.290 of 2003

Date of decision: This the 22nd day of December 2003

(At Admission Stage)

The Hon'ble Mr Justice B. Panigrahi, Vice-Chairman

The Hon'ble Mr K.V. Prahaladan, Administrative Member

Md. Ashif Alam

:8/0 Late Tayab Ali,

Garigaon, Guwahati-12. «...s..Applicant

By Advocates Mr D.P. Chaliha,
Mr A. Manpaf and Mr H.G. Baruah.

- versus -

1. The Union of India, represented by the

Chief General Manager,

N.F. Railway,

Maligaon, Guwahati.
2. The Chief Security Commissioner,

N.F. Railway.,

" Maligaon, Guwahati. . «....Respondents

By Advocate Dr M.C. Sarma, Railway Counsel.

® s 8 0858800000

OR D E R (ORAL)

PANIGRAHI. J. (V.C.)

In this application the applicant's father was

~working as a Driver in the Railway Protection Force.

During his incumbency he seriously fell ill and finally

expired on 14.9.2001 leaving behind the applicant as his
ov \ .

dependgnt and also his widow. During the lifetime of Tayab

Ali he made a prayer before the authorities to give a

'compassionate appointment in favour of the applicant. Even

after the death of Tayab Ali, when there was no response

from the respondents the applicant renewed his prayer for

- being appointed in any Group 'D' post as he was the
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N

adopted son of Tayab Ali. The respondents did not react
upon such application. Therefore, this case has been filed

for an appropriate direction.

2. The applicant, in favour of his claiming adoption
ﬁas filed a registered Deed of Adoption. It is not in
j'dispute that the parties are Muslim. Therefore, in Muslim
Law the question of adoption does not arise. The only
question that could survive for our consideration is as to
whether at the time of death of Tayab Ali the applicant

was his depend®nt - or not, or whether the applicant

-succeeded to the estate of Tayab Ali. For the aforesaid
‘reason unless and until the applicant obtains a succession
;certificate, the respondents, therefore, could not take
‘any action since there was no provision for adoption under

;Islamic Law.

3. In that view of the matter we, therefore, direct

‘the applicant to obtain a Succession Certificate from the

appropriate authority and after such certificate being
obtained the respondents shall thereafter take appropriate

steps for considering the applicant's case to be appointed

~in Group 'D' post.

With the above direction the application is

accordingly disposed of.

\@v@ww | %&)ﬁ\

( K. V. PRAHALADAN ) B. PANIGRAHI

| ADMINISTRATIVE MEMBER VICE- CHAIRMAN
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" " QWAHATI BENGH. | WIEC20m

Guvahati Denen

%

oo 20 lxos

‘ ‘i Md‘ %hif Alam e s 08 80000 A{)plicant
‘1 ’ Vs ‘

Upion of India & Ors eses.s. Respondents

i dates_and e c
Date |“'
126609% | fpplicansts father fall seriously ill.

'14.9,20011 Applicent's fater was died.

9 §1242000 Representation by Applicant§ fatier to the Chief Security s
. Comm issioner requesting for appointment of his son.

| . ( ANNEXURE-A)
1995 l' . Applicants has passed H.S.L.C ( ANNEHJRB&B\]‘) |
1997 Applicant has passed HeSe  ( ANNEXURB- g )
7.103] ’ Applicaht was informed by letter issued bs? the Security
A Commissioner to attend the officesd a
dio3 ' Applicant was asked to furnish all original cert:_lficate

| in the office of the Chief Security Gommissioners

4 1752000 | Applicant learned that his case was processed in file No.
| [ E/3/F=Pt-IVe -

849492, i Registered Deed of adoption ( ANNEXURB-B ).

134124031 Gaon Burah's certificate certifying the applicant's
fater as permanant resident of his village ( ANNEXURE-B® )

F;.ledby§* o <
Jolyo-ate

' . ) 1?_ }1_09
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. Kamrup,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH.

QRE GINAL APPLICATION NO. 9?70 /03

Md. Ashif Alam

_V'S...

Union of India & Orz.
~~--Respondents

- INDEX
Particiziars. : - Page No,
Application ———---—- 1To %6
Verification ———~—- - '$
Annexure-A-—-—--—~ 8 L
Annexure-B-—---- --19To 14°
Annexure-Blsemes--- 14 21
Annexire-Bf-----—- %
Annexure-B%-—~-—- - At s G
Annexure-C~-—=—=-- |5

Filed by ¢
Abdul Mannaf

- Advocate
]18-12—93

~ - Petitiener/Applicant

N
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH AT GUWAHATI.

3
:
ik

q

0.A No.y}?fja -/ 2003« . 735

} lonn

(An application under Section 19 of the Administrative
‘T#ibunal Act 1985 )

Ma. As ke

"}Mz

BETWEEN | N
MD-Ashif Alam , ' ' T\A
Son of late Tayab Ali,Garigaon, Guwahatl-lZo

Dist-Kamrup, Assame " «..Applicante

Versus
1+ The Union of India ,répresented by the
Chief General Manager, N.F. Rallway,Mallgaon
Guwahatlo
2. The Chlef Securlty Commlssioner N FoRallway,
Mallgaon,Guwahatlo :
‘ +e+Res mndents.

1. BETAILS OF THE APPLICATIONS

Particulars of the order against which the Application is

This application is made on refusal to consider the
applicant for compassionate appointment as Group(D) employee
on death of his father.

2+ JURISDICTION OF THE TRIBUNAL 3

The applicant declares that -the subject matter of the
instant application is within the jurisdiction of the
Hon'ble Tribunale. "

3. LIMITATION 3

The applicant further declares that the appllcatlon[
is within the limitation period prescribed under Section 21

of the Administrative‘Tribunal Act 1985.

4. FACTS OF THE CASE ¢

4~1' -~ That the applicant is a citizen of India and
as such he is entitled to axl the rlghts and privileges
| guaranteed under the Constitution of India o
That the Appllcant' father Tayab Ali was a Group(D)employee

working in the N.F.Railway Protection force and was worklng
in the ...

seesDeses

et lage . o !

g . — . _ Ty~ e
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Railway protection office and was working in the Pandu unit of the

RPF. at the time of his death. While in active service the father of the

L . . .
a;::‘jpi':.cant fall seriously ill and since 12- ‘3» he was compelled to cut of
gew v'e duz 1o Medical Advice, He bacome paralyiic on his left side of

the 30:1’3* and had o be confined o bed 1ill his death on 14-9-2001.
P

! .

i, ':5 That since the father of the applicant became invalid and was

unabi» io attend office since 12-8-93 He by his application did 9-12-
%{“0 addressed to the Chief Security Commissioner requested for
appéintmem of his son  the appiiaant)in a Grouwp (D) post on
cﬁ‘sxm'passmnate ground.

A copy of the application dtd 9-11-
L 2000 is annexed herewith and

marked as Annexure-A.

Lg;ig " That the applicant is qualified for a group D post in the Railways,
He ibassed the Higher Secondary Exsmination from Jalutbari H.S.
ux,hooi in the vear 1987, He passed the H.5.L.C. Examination in 1995
ffrc>m the same institution. Thatpresently the petitioner is studying in the

dpgr e cowrse and has passed the part (I) Examination.
#

:{-hr/&{‘ That as in the mean time the father of the applicant died on 14-0- |

Lrb iﬂf The applicant informed the Respondent No. 2 about the same and

au!:a;m\:ted all the documents as asked for by the Respondents for

{
consideration of the case of the applicant for compassionate
j‘ ! . Y . Y .
gxpﬁpmtment. The applicant was informed thet his prayer for
‘ _

amg:cassirmate appointed will be process and final action will be taken

T%hereorz,

Contd/-
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/41\5 That on T-1-03 the applicant was s informed by letter to attend the

effwé of Respondent 2 and furnish all original certificate in his office on

8 1 i." 3. é.wozd*r*g% applicant attended the office of the Respondent
2 and furnish all the original document for werification. The

ag;:xp’ncam further learned that his case was process in file No. BEf8/F-Pi-

v qtd 4-7-9000 and the same was sent to the Respondent No. 2 for

;nai decision.

[:fté' That the applicant was adopted by Late Tavab Ali by a registered

féued of adoption on B day of September 1907 and Since the date of the

r" g stration of the deed the applicant is living with his parenis as theiw

. The applicant pursued his studies as son of Late Tavab Ali and he

-~ ‘(rr‘

Gahcaen Village by a certificate did. 13-12-038 have certified that the

Iapphc,am son of Late Tavab Al i a permanent rest dent of hic village.

? A copy of the registered deed did, 8~
: §-92. the certificate furnished by the
; School for HSLC. and HS
Examination and the certificate
issued by Gaon Bursh are annexed
herewith and marked asAnnexure- B,

t\wA

4\Bb B? respectively. u; o
Aff?i That on the death of the father nf the applicant the retirement
benefm; like the gratuity, provident { und and family pension have been
paw io the mother of the applicant, the wife of the deceased employee
?3“‘3 cince she has received the family pension she requested the

JI s, 4 T, »
authorities o provide a group {D} post to her son on compassionate

gro und.

ALY 74

is recogmzed‘ as such by all n the society. The Gaon Burah of the

Mel . \/4?’}\52’ M ovm
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éf.zﬁ That the applicant on enquiry come 1o know that the son of the
elddr ‘lb;'ather of the ex-employee Tayab Al has approached the

Respondents and claim & post on compassionate ground.

Qéia That the appointment on compassionsate ground under the Central

Ga:n;%,. is guided by a Scheme wherein the object and elighility for

appéinément are provided therein. The Scherme provides that the

depémﬁenf: of a family member of the Govt &arvént who dies in service

Co

is er; tétied to compassionate appomntment. It further states that:

o fa}  Spouse or

- {bJ)  Son (including adopted son) or

(e}  Daughter {including adopted daughter) or

' {d} PBrother or sister {in the case of unmafried Govt. servant
whe are wholly dependent on the Govt. servant at the

time of his death.

lﬁxf.ecto That the Scheme categorically provides for appointment of the ,

categories of person as mentioned above only on compassionate

g*mfné The objection if any filed by the Son’s of the elder brother of
L . .

the deceased employee is therefore not covered under the provisions of

the scheme.

A copy of the Scheme of
compassionate appointed issued the
E*epartmem. of personal and training
Ministry of  personal, public
Lo Grievances and pensions Cowvt of
‘india in 1958 is annexed herewith and

marked as Annexure-C.

LContd/-

Mot . Ah} dlonm
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_ - , | - =
4.1% - That this application is made bonafide and for ﬁgwy
the ends of justice » - | T
o 3°
s
5.  GROUND FOR RELIEF 3 e

501 - That the prayer of the applicant for aopointmeht'
on compassio ate ground inspite of the SpelelC dlrectlon :
in the Scheme is bad in law . | R

| ' 5e2 -  That the case of the applicant was processed in -

File No.E/3/F-Pt-IV dtde 4.7.2000 and the same was sent
to the Chief Security Commissioner (Respondent no.2 )
for final decision but no steps has been taken till
now for the appointment of the applicant which is -
_arbitrary; and illegal_o' ' :

5¢3 - That the appllcant has appeared before the f}

Respondent Authorities for verlflcatlon of the documenfs
in original on 8.1.03; but yet nothing has been done by :
the Respondents whiCh amounts to gross inaction and in ;'}
violation of the Scheme for compassionate appointmentse .

REMEDI ES EKHAUSTED :

Tne aopllcant declares that he has no other
alternative remedies except: by way ‘of flllng the appli- if
cation before the HOn'ble Tribunale :

Matter not prev1ously filed or pendlng before any
other courte

The applicant furtber declares that he has not

filed any applicetion , writ petition or any suit
regarding the subject matter in respect of which this

application has been made before this an'ble Tribunal

in any such application or writ petition is pending
bafore any of theme | : ' B
RELIEF SOUGHT FOR : | -

In view of the facts mentidﬁed in para 6 above the

*

appllcants prays for the follow1ng rellef H

It is prayed that the Respondents be dlrected to

appoint the applicant in a group. (D)post on compa551onate
grounds , the applicant is seeking the relief on the ba31$
of the scheme of the Central Govt. with regard to S

Ly
e e ¢



compassionate appointment as specified in sub-para 4411 of

Para 4

Mel Ak} Ao

9. INTERIM RELIEF PRAYED FOR 3

~ During the pendency of the application, the
applicant prays for the interim relief o

| That the respondents be directed kkzk not to.
‘make any appointment on compassionate ground in the
post caused on death of Tayab Ali.

10-. That this appllcatlon is filed through an Advocate.

11le Partlculdrs of the postal order 3
4)  I.P0.No - G 2874 3] |
i1) DATE - Grmsoabade 16 '105 R
4ii)  Place | '- éwwﬁ'—w : | 'T‘-&T

12 LIST OF ENCLOSURES

i) Annexure A - letter dtd - Gslle 2000
ii) Annexure B - Registered dtd.8th day of September- 1992

111) Annexure pl- -Certificate dtd. 30. 6 95 along with
> admit card.
iv) Annexure B - Certlflcate dtd. 23:6497

v) Amexure B> - Certificate dtde 13.12:03¢

‘vi) Annexure C —. Scheme.of4compaa$&onate appo intment.

—,

—— W el - g g [ — BT O T
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| ¥erification
1! I, Ashif Alam , son of Late Tayab Al aged shout 24 years resident

of Vill -Garigaon, by profession unemployed do hereby verify that the

c»;inten?s from paragraph 1 to 13 are true to my personal knowledge and

bé‘,{%}ef and that | have not supposed any msterial facts.

Mt Achi] howm

Signature of the Applicant

i
{
{

Place: Geuoohats'
Date: | % —12.~073.

st



Annexure-A

| The Chief Security Commissioner,
N.F. Rly. Msaligaon.

;ﬁnb:Pray to appoint my son.

s o -
Hon'ble Sir,
! With due respect | beg to state that [ was an employee of N.F. Rly.

:iMaiigaon. I was very active on my duty and fully enjoyed it. Bul very ‘_
; _

unfortunately, 1 feel il due to paralysis. Therefore, inspite of having X

;been interest on my duty, physical unfitness compelled me to leave my

;fsob before usual retirement.
i Sir, I would ke to inform vou that [ have a son named Md. Ashif

Alam. He has passed HES.LLC. in 1997, As per his good physic, he is
l :

suitable for any kind of group "C' Category job in Riy.

| Kindly request vou to appoint him in & suitable post as per his
qualification, which will be noble help to me.”

I will be highly obliged to you for this act of yow kindness.

I Thaniking vou in anticipation.

Yours faithfully,

{Tayab Al)

R
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Annexure-B

DEED OF ADGPTICN

THIS DEEDOF ADOPTION MADE ON THIS 8™ DAY OF SEPTEMBER
/1992

-BETWEEN-
Tayab All, 8/C. Late Pulin Sha, By Profeszsion- Service By Caste-
Muslim, Resident of Vili~ Garigaon, P.5. Jalukbari, P.C. Garigaon in the

District of Kamrup, Assam, herein- after called the Adoptor on the ONE

 PART.

-A N D-
Ashif Alam, §/0. Md. Akach Al, Aged about -1% Vears, By Caste -

Mustim, By Profession-Student, Resident of Village- Garigaon P.5.
Jalukbari P.O. Garigaon, in the District of Kamrup, Assam, hereinafter |
- called the Adoptee on the CTHER PART.

WHEREAS the 1¥ Party is issueless and he is a Govt. employes

-and the 2" Party who is a minor and the 1% Party reguested the father

‘of the 2 Party to give him the 2 Party to take as his adapted son.

-A N D-
WHEREAS on the request of the 1% Party the father of the minor
son has given him without seeking any benefit from the 1® Party 1o
cand

adopt the said son and the 2™ Party has accepied the 2™ Party ac his

adapted son on the following. N



Ny

- 10—

1} That the 1% Party shall treat the 2™ Party as his only son and all

the fooding and lodging shall be provided to him.

2} That the 2™ Party shall educate the 2 Darty bearing all costs and

sxpenditures,

2} That the 2 Party chell inherit the 1¥ Party as his son and he shall

be entitled to all properties of the 1% Party.

4} That except the 22 Party no one shall be entitled to inherit the

properties of the 1 Party and if somebody claims shall be n ufl and void.

£} That the 2 Party shall always treat the 1™ Party as his own

father till death of 1% Party.

In witnesses whereof the 1¥ Party puis his hands on this 8% day of

Qeptember/ 199% at Guwahati.

SIGNATURE OF THE 1°T PARTY

Witness:

1.
2. SIGNATURE OF THE 2% PARTY
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-

’
4,'
§

‘&mmp Asm, ‘neminafwr called the Moptea on the O’PHI:‘.R PART,
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That the 2nd Party shall always treat the ist Party as his
own father till death of 1st Party,

In ///itnesses ///hereof the 1st Party puts his
hands con thia. 8th day of SepteMber./ 1992 at GWAHATI ;

SIGNATUEO! OF THE 437 ?ARTY

A SIGKATURE OF THE 21D PARTY
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Board of Secdndary Education,” Assam, Guwahati® -

ADMIT x'

o e ASKL. Ao, i i
,Son/dgugﬁter of . A /Q&Wb B
Roll N 5. . 260.. zo.;.
To the ngh School Leavmg Cemflcate Exammatxon, ‘3

Assam,

.
RIS inlalclnlnlm s {atufe]  Jo ariame foTu it {o e LRI T TGl
h' 3
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1995 to commence on Wednesday, the 15th  March, 1995 |

: Hls/ye/ Date of Birth is.. .o(=7-79.
. .. N . o MIL or its altcrnative ‘ * Blectivs .
Subjects for Examination :— At | l C 4 Iy o ~:A ' |

. ._ §Morning —From 9 a.m. t012 noon - 7, . ?‘
NOte Hou“ of Ex.umnauon T {Aftcmoon-- From 1-30 p.m. to 430 p.m. " o '

N.B ~Any alteration made In the entries on this Admit Card withaut the authority of the Board renders
the candlidate liable to disqualification for sitting at this or any °ubsequent Examlnatlons' o

Board of Secondary Education

et s

ClRBLGREDOLWIDENOSEr AR nonaLoSRD

Counte; gned 4 Ce e
. ,; ﬂ ! - " .’_ A '-I. " .,;-'
i A 1 Sd/- B. C. Goswami - ..} .
Officér-incharge - Coatroller’ of. Examinations, . -5
A rg)r{flch in-gbarge 1 + Bourd of Sccondary, Education,: Assam . "’
. . . ; .
IEC S piration, . 5 Guwahau ZL S ,’
Conmc i : A N s el
S~ . L O P .~ ‘ "

A

At



ngh School Leav1ng Certlflcate

Exammatlon 1995

3
&
g?} MWM 20.06.95

ST his é&s Lo o%%, St Md Ashef Alam

Rold _N5:2600____Ne. 10-   MWW%@%/
Sehool %a/uway ‘@W %’Wmm /9950/ this %’WW
| wﬁhcea/mé%e . Third - @w«tm

| '@7@/@%& m a/W @ 010779 -. - .

B P o 0 ,_ Ly SEIET
' | . x03 -858 ‘7-& | : 'Czﬁﬁ. e .-,....f—.\.r—.’ i S W . R - -‘ .
)

o I =S

| GUWAHATI & J ' ,/ : BALENDRA KUMAR DAS
ASSAM ¢ S ,\)\ NI _ .
@;{f \ REGIST I SECRETARY




Book No 5'. . C No.

ﬁf ] / Office of the A

.

PRINCIPAL JALUKBARI H, S. SCHOOL
P. 0. GAUHATI-14
DIST, KAMRUP (ASSAM)

~

305

Datej\.'?[ é/ 9.
Provisional Certificate

Certified that S:t/!‘ﬁd/msss "Qr‘m{:\&/L f“l(a@“( -
« o san e sarnes appearcd in the Eusi__!emmr&._wsx H. S. {xemmatmn
in 19977 as a Regular/Privaté Candidate bearmg Roll £.5.2.. N2 352

from Jalultbari H:gner Secondary School and had/had not passed the said

examination in ’},[ &/\fn/é' /) .Division.
His/ber” character and conduct have been found good.

I wish him/Rer every success in life.

_Subjects of the said examination he/she

appeared Core subject—

1) English  ii) MIL Assamese

Elective subjects

1) Eee

3) Ad. As. - | fmﬁ

Additional subject . . o Jalukban nghq:,;s,ecbndary
1) Elec. '

choos
Sy

' : A - . ;s.:s
2) S @ > - ”A‘(.;&%:U:IM wai>
o9 N 2 AL qw ati- W

%
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’! ﬂ‘ | ~ Annexure- B
Laﬁ N[&:z. 123, S1. No. 385

i | Dtd. 13-12-03

| .

N CERTIFICATE

|

|
’1 ]It is hereby certified that Sri Ashif Alam SO, Late Tayab Aliis

|
pet mwzlmpnt inhabitant of Dehan Garigaon of Jalukbari, Mouza under
I

Jai’ukba: -1 Police Station.

i wng him success,

\3 vg‘
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b

N Sd/-

1 El -~ Md. Alauddin Al
| Goan Burah

Gerigacn, Fencipara
Guwahati—12.

E

|
-
L
L
L

H"i
n
1 “
| o
L
-
K
N
| !
,ti :
I
P
|
B



i3 E? 5 v

..............................

AT T

| el e e L g TS e i

W NGNS, T SIS s(e, 3‘ifW“H , 7If%Gs SETsarel, T

N @W@,m@(@ﬂ?ﬂ?ﬁﬁﬁd H/al‘ WEN Y/ P M C 7 /e

ﬁ@@/ﬂo"wé@ \97\/—’_\?/ [-. ............................................. C&na

| QTEPR G @ T

(ST Goge] Sl <ifuiell afaral |

| * : P Ahmyw& (Lv

3

O w’)”g Q A2 W%-“

. (33 SES R W)
wfl g4l

W SIGiel g (wimAlA

X" W 4AE0- 5

\ !) 2 #ilny R
A BT
'\%\V ‘ﬂ'” Al C ok
!\ --:1



A

Aanexure-C
SCHEME FOR COMPASSIONATE APPOINTMENT

1. OBIECT.
~The object of the Scheme is to grant appointment on

c*orm;zasswz'k?n‘f> grounds o a dependent family member of a Government

| servant dying in harness or who is retired on medical grounds, thereby

leaving his family in penury and without any means of hvetihood, to
relieve the family of the Government servant concerned from financial
destitution and to help it get over the emergency.

2. TO WHOM APPLICABLE
’1"».» & dependent family member-—
} of a Government servant who-
{a) Dies while in service {including death by suicide)ion
{b) Is retired on Medical grounds under Rule of the CCE
{Medical Examination Kules 1957 of the corresponding provision
in the Central Civil service regulation before attaining the age of
55 years {57 years for group "D”Govt. servants) or
{c) iz retired on medical grounds under Rule 38 of the
CS{Pension) Rules, 1672 or the corresponding provision in the Central
Civil Service Regulations before atiaining the age of 55 years (57 years
for Group ‘D' Government servanis)i or

{B} of a member of the Armed Forces who—
{a} dies during service i or
{b)is killed in action: or |
{c}is medically boarded out and is unfit for civil employment.

Note.l "Dependent Family Member” means:
{a) spouse; or |
{b} son {including adopted sonk or
{c) daughter {including adopted daughter) @ or

{3} brother or sister in the case of unmarried Government servanfor

member of the Armed Forces referred to in {(A) or {B) of this
pars,

Who was wholly dependent on the Government servant/ member
- of the Armed Forces at the time of his death in harness or retirement

on medical grounds, as the case may be,
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